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SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, it is very unfortunate that matters like this have to be raised more
than once on the floor of the House. It was raised. The Members expressed their anguish. | am sure that nobody
can say that this matter has no importance at all. Young students have been beaten up in a manner which is a
shame on any system of governance. There is no response. The Parliament is sitting. We have expressed our
views. The hon. Minister of Parliamentary Affairs says that he has taken the trouble of writing a long letter. This is
the end of the job of the Government of the day, and there will be no response for days together.

According to us, this is a diabolical act that was committed there. We cannot but express our strongest disapproval
and resentment as to what has happened. We demand that the Government must not only make a statement but
also make amends for this and see that a civilised system prevails at least in the Capital of this country. | strongly
support Shri Madhav Rao Scindia's statement.
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MR. SPEAKER: No, no. Shri Alvi, | have allowed him.

...(Interruptions)



MR. SPEAKER: Shri Alvi, what is this?
...(Interruptions)
MR. SPEAKER: | have allowed him. Now, you cannot interrupt him.
...(Interruptions)

MR. SPEAKER: Please understand that | have allowed him. If you want to say something, you can say it later on
but not now.

...(Interruptions)
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SHRI E. AHAMED (MANJERI): Sir, such atrocities have been committed on the students, the Imam of a Mosque has
been tortured and in spite of all these things, the Government is not coming with any statement...(Interruptions)

SHRI MADHAVRAQO SCINDIA : Sir, the Government should come with a statement, we have had 24 hours since
then...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, Jamia Millia Islamia is a very reputed
academic institution of our country. This incident has caused a tremendous anxiety in the minds of the secular
people and minorities of our country as a whole.

Sir, we categorically demand that those students who are still behind the bars are to be released immediately. We
also demand that the Home Minister should positively come to the House and make a statement on this.
Examination is knocking at the door of this University but everything is in a standstill position. So, those police
officials who are really guilty and who have beaten up the students mercilessly--this incident has been condemned
from all the corners of this House, from all the sides of this House--have to be dealt with very firmly. The guilty
officials should be punished and investigation should be made without any further delay. ...(Interruptions)

MR. SPEAKER: Shri Banatwalla, you have already raised this matter yesterday.

...(Interruptions)



SHRI G.M. BANATWALLA (PONNANI): Sir, | wish to make only two sentences. Please allow me. ...( Interruptions)
There has to be a statement from the Government as to what action is being taken. The Government is indifferent.
...(Interruptions) The students are on hunger strike. ...(Interruptions)

MR. SPEAKER: The Minister is going to reply. Please understand that.
...(Interruptions)
MR. SPEAKER: You are not allowing the Government to reply. What is this?
...(Interruptions)
MR. SPEAKER: You have raised an important issue but you are not allowing the Government to reply.
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MR. SPEAKER: Please take your seat.
...(Interruptions)

SHRI G.M. BANATWALLA : Let the false cases be withdrawn. ...(Inferruptions)

MR. SPEAKER: Now, | call Shri Banatwalla to speak. | request all the other Members to take their seats.
...(Interruptions)

SHRI G.M. BANATWALLA : Mr. Speaker, Sir, a very serious police action has been taken against the innocent
students of Jamia Millia. Their demands are very reasonable--judicial inquiry to be made, false cases be withdrawn
immediately, and action to be taken against those policemen and officers who are responsible for these
unwarranted atrocities.

Sir, | visited the place. A heart-rending havoc has been created over there. When | saw things over there, even a
calm, cool, collected person like me, even a person who believes in the rule of law like me, and even a person who
is committed to peace and peaceful methods, | felt that | should also turn into a terrorist against those who are
breaking the rule of law. Sir, such is the situation and here, the Government has not come forward with any
statement whatsoever.

In the case of /athi charge on the lawyers, the High Court has said that action should be taken against the police
officials who are responsible. Similarly, here, on the same norms, on the same thinking of the court, action should
be taken against those responsible police officials and false charges have to be withdrawn.

Now, Sir, a statement must come from the Government. The students are on hunger strike. The Government should
come forward with a statement as to what action they are taking and it must also appeal to the students to withdraw
their hunger strike....(Interruptions)

MR. SPEAKER: | am not allowing anybody.
...(Interruptions)
MR. SPEAKER: Please understand, you are not allowing the Minister to speak.
...(Interruptions)
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MR. SPEAKER: Shri Athawale, please take your seat.
...(Interruptions)
MR. SPEAKER: Let him complete. He has not completed his reply. Please understand.
...(Interruptions)
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MR. SPEAKER: Let him complete. What is this? Let him complete.
...(Interruptions)
MR. SPEAKER: This is not the proper way. What is this? Shri Akhilesh, please take your seat.
...(Interruptions)
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SHRI SURESH KURUP (KOTTAYAM): He is explaining the procedure. ...(Inferruptions)
SHRI L.K. ADVANI : | have already said ita€; ...(Interruptions)
MR. SPEAKER: Nothing will go on record except what the hon. Minister says.

(Interruptions) &€, *

SHRI L.K. ADVANI : It is the procedure which has to be gone through. | have advised the Lt. Governor that in most
of these cases, the cases should be withdrawn. This has been the advice given to the Lt. Governor. The procedure
is being followed. ...(Interruptions)
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MR. SPEAKER: Dr. B.B. Ramaiah to speak now.
...(Interruptions)

SHRI MADHAVRAO SCINDIA: | want to ask one thing. What about an explanation from the police? Are they going
to make any statement of regret for having entered the university campus without the permission of the Vice-
Chancellor? How did they do this? Are they going to give an application of regret or not?

SHRI L.K. ADVANI : The hon. Member will appreciate that when an enquiry has been ordered, unless the enquiry
report is given, the action cannot be taken in that matter. . ...(Interruptions)

MR. SPEAKER: Nothing will go on record except what Dr. B. B. Ramaiah says.

(Interruptions) &€,*



* Not recorded

DR. B.B. RAMAIAH (ELURU): Sir, there has been a steep fall in the prices of coconut recently...(/nterruptions)

MR. SPEAKER: PI_ease take your seats. The Minister has not yet completed.a€, (/nterruptions)MR. SPEAKER:
Please understand. You are not allowing the Minister also to give a reply. Please take your seats. Shri Ramaiah,
you also please take your seat. Shri Ahamed, ease take your seat. The Minister is giving the reply.

...(Interruptions)
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MR. SPEAKER: Let him give the reply please.
...(Interruptions)

SHRI MADHAVRAO SCINDIA : And, Sir, who is going to decide the merit of the case?...( Interruptions) Let there be
a Parliamentary committee to go into it....(Interruptions)

MR. SPEAKER: Please understand that you are unnecessarily dilating the issue. When the Minister is ready to give
the reply, you are dilating the issue. What is this?

...(Interruptions)
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SHRI PRAMOD MAHAJAN: Sir, my request is that let the Home Minister give the reply. If they have further
questions, he will answer them. What is the point in shouting like this? ...(Interruptions)

MR. SPEAKER: The Minister is further giving the reply but you are not allowing him. What is this?
...(Interruptions)

SHRI SOMNATH CHATTERJEE : He can reply together, Sir. We are saying that either a magisterial inquiry or a
judicial inquiry cannot have anything to do with the continuation of the cases against the students and continuing
keeping them in jail.

SHRI L.K. ADVANI: | agree.

SHRI SOMNATH CHATTERJEE: Therefore, irrespective of whatever type of inquiry may be held, we demand that
the students must be immediately released and the cases against them should be withdrawn. If something else is
there, the law will take its course. But at the time, in anticipation you cannot keep them. Apart from the manner in
which all these things have happened — | am not going to repeat it — everybody is showing his total abhorrence to
what has happened and the hon. Minister has not said one word against the police. He has not said one word
condemning the incident. We expected that the Government of India should have condemned this incident. It should
have been done in an unequivocal manner. Therefore, | am requesting the hon. Home Minister not to leave it to the
Lt. Governor. He is powerful enough, many more times powerful than him. He should please see that these boys
are released today. Unfortunately, even when they came yesterday to express their protest, they were again beaten
up. Today again it has happened. What is this? Is this a declaration of war on these Jamia Millia students?
Therefore, | am requesting the hon. Home Minister to make a declaration here and now - he has the authority - that
they would be released in the course of the day and all cases against them would be withdrawn.

SHRI L.K. ADVANI: Sir, | appreciate the demand made by the entire Opposition. | will direct the Lt. Governor
accordingly and | shall see to it that except those cases where there are allegations of violence or holding of
unlicensed arms...(Interruptions)

MR. SPEAKER : What is this?



...(Interruptions)

SHRI P.C. THOMAS (MUVATTUPUZHA): We are not going to listen anything from the Government.
...(Interruptions)

MR. SPEAKER : Are you not going to listen to the hon. Minister? When you raised the issue they were listening.
When the hon. Minister is replying, you are not listening to him. What is this? | do not understand it.

...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, | appeal to the hon. Minister of Home Affairs, on behalf of the entire
Opposition, to once again consider the matter and release the students. ...(Interruptions)

SHRI MADHAVRAQO SCINDIA : Sir, we are not satisfied with the answer given by the hon. Minister. We are walking
out in protest.

1236 hours
(At this stage, Shrimati Sonia Gandhi and some other

hon. Members left the House.)
SHRI SOMNATH CHATTERJEE : Sir, not satisfied with the answer, we are walking out.
MR. SPEAKER : | appeal to all the hon. Members to resume their seats.
1236 hours

(At this stage, Shri Somnath Chatterjee and some other

hon. Members left the House.)

1236-1/2 hours
(At this stage, Shri Indrajit Gupta and some other

hon. Members left the House.)

1236-1/2 hours
(At this stage, Shri G.M. Banatwalla
left the House.)

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, despite several requests, the Government is not considering it. | am
not satisfied with the answer.

1237 hours
(At this stage, Shri P.C. Thomas left the House.)
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MR. SPEAKER : Dr. B.B. Ramaiah to speak now.



DR. B.B. RAMAIAH : Sir, there has been a steep fall in the price of coconut recently. ...(/nterruptions)

MR. SPEAKER : Shri Mulayam Singhji, when you are raising the matter, they are listening. But when they are going
to give reply, you are not listening. What is this system? | do not understand it. This is too much.
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SHRI RASHID ALVI (AMROHA): Sir, the hon. Minister of Home Affairs should tender unconditional apology.
...(Interruptions)

MR. SPEAKER : Hon. Members may please take their seats. This is not the proper way to behave in this House.
What is this? Please take your seats.

...(Interruptions)

SHRI RASHID ALVI : This has happened in his constituency. ...(Interruptions)

MR. SPEAKER : Shri Alvi, what is this? You are raising it every time. | am not going to allow you.
...(Interruptions)

MR. SPEAKER : This will not go on record.

(Interruptions) &€, *

MR. SPEAKER: Please take your seat. Every time, you are disturbing the House.

...(Interruptions)

MR. SPEAKER: On this important issue also, you are not allowing the Minister to speak. | think, this is not a proper
way. Please take your seat.

...(Interruptions)
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MR. SPEAKER: Dr. B. B. Ramaiah.
...(Interruptions)
MR. SPEAKER: Nothing should go on record. Dr. B. B. Ramaiah.
(Interruptions) &€, *

MR. SPEAKER: The reply is over. Dr. B.B. Ramaiah.



